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{Shri M. V, Chandrashekhar Murthy]
proportionate increase in the fare
should have been approved which
would have avoided the strike.

I would like to know from the Go-
vernment, why ihe Government slept
over the matter for the last four days
and whether the Government is pre-
pared to withdraw the imposition of
duties on diesel at least, otherwise

rige in fares in buses would hit the
commonman.

MR. SPEAKER: You need not re-
ply to the last question; to the other
questions, you have already replied.
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STATEMENT RE: APPOINTMENT

OF A JUDGE TO THE DELHI Il
COURT o

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
{SHR] SHANTI BHUSHAN): Sir,
during the course of discussion on ithe
Special Courts Bill on 1st March,
1979, a reference wag made fo the
‘Kissa Kursi Ka' Case and in that
context an Honourable Member, Shri
Vasant Sathe, made the observation
that an assurance had been given to
. the District and Sessiong Judge, Delhi,
who tried that case, that if “You hand
over the conviction, you will be made
a High Court Judge”, As this re-
_ mark hag cast a most unfortunate and
falge aspersion on the Judiciary as
well as government, I have sought
thig opportunity to take the House
into confidence at this stage itself and
apprise the Members of the real
fants, ‘

MARCH 8, 1979

a Judge o Delhi
High Court (8t.)

Shri Vohra is the senior-most offi-
cer of the Delhi Higher Judicial Ser~
vice. The proposal for his appoint-
ment ag Additional Judge of the Delhi
High Court was, in accordance with
the procedure laid down, initiated by
the Chief Justice of the Delhi High
Court. At that time there were 20
Judges in position in the High Court
and five appointments remained to be
made, Although there ig no legal re-
quirement to this effect, an effort is
made to keep the proportion of ser-
vice Judges at one-third of the total
strength of the High Court, At that
time therc were six service judges in
the Dethi High Court and the Chief
Justice of the Delhi High Court had
mentioned that his recommendalion
to appoint Shri O. N. Vohra would
be in keeping with the resolution of
the Chief Justices’ Conference regard-
ing the desirable nroportion of ser-
vice judges in a High Court,

The Chief Justice of India who was
consulted advised that Shri O, N. Vo-
hra he appointed as Additional Judge,
Delhi High Court. As Shri Vohra had
an excellent record and the proposal
1o appoint him was in order in every
respect, it was approved by the Pre-
sident,

When the recomraendations of the
Chief Justice of Delhi High Court and
the Chief Justice of India had been
recerved the proceedings in the ‘Kissa
Kursi Ka’ Case were at an advanced
stage and the recording of the pro-
secution evidence was almost com-
plete. It was felt that it would not
be in the public interest to elevate
him till the case had concluded since
any such step might necessifate re-
examination of witnesses by his suc-
cessor causing great inconvenience
both to the defence and the prosecu-
tion 'The Chief Justice of the Delhi
High Court, with whom 1 discussed
this aspect agreed with this view and
was of opinion that while a decision
on the proposal could be iaken at
that very stage, the actual notifica~
tion might be held up till the con~
clusion of the ‘Kissa Kursi Ka' Uase..
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